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Shri R.K. Manjhi, DR    -  for the appellant 
 

None       -  for the respondent 
 

CORAM:HON’BLE MR. ANIL CHOUDHARY, MEMBER (JUDICIAL) 
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      Final Order No. 51745/2019 
 

Anil Choudhary: 

 

As prayed by Revenue, the Misc. application for withdrawal of 

their appeal under the modified litigation policy, the Misc. 

application is allowed.  The appeal is disposed of as withdrawn. 

(Dictated & pronounced in open Court) 

(Bijay Kumar)                                                    (Anil Choudhary) 

Member (Technical)                                         Member (Judicial) 
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